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 MR.  SPEAKER:  I  am  sending  4
 greply  to  that  hon.  Member.

 (Interruptions)  **

 MR.  SPEAKER:  Don’t  record.  If
 they  do  not  understand  law,  I  cannot
 help  it,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  On @  point  of  order,  The
 Constitution  has  provided  a  special
 constituency  for  the  Scheduled  Castes
 and  it  is  according  to  the  Constitution
 that  reserved  constituencies  are  provie
 ded  and  the  Members  representing
 those  constituencies  are  expected....

 (Interruptions)
 MR.  SPEAKER:  We  will  consider;

 will  you  give  notice  of  it?

 (Interruptions)

 MR.  SPEAKER:  Nothing  is  record-

 (Interruptions)
 के  *  -

 MR.  SPEAKER:  Nothing  is  record-
 ed.  The  whole  idea  is  to  disrupt  the
 House,

 12,80  hrs.
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPOR-
 TANCE

 ‘ORIGINAL  DOCUMENTS  SIGNED  BY  THE
 LATE  PRESIDENT  REGARDING  PROCLAMA-

 “TrOWw  OF  EMERGENCY  REPORTED  TO  BE
 "  MISSING

 wt  SHRI.  MUKHTIAR  SINGH  MALIK
 (Sonepat):  Sir,  I  call  the  attention

 of  the  hon.  Minister  of  Home  Affairs
 to  the  folowing  matter  of  urgent  pub-
 lic  importance  and  I  request  that  he
 may.make  a  statement  thereon: —

 “The  original  documents  signed
 by  the  late  President  regarding
 Sraclamation  of  Emergency  on  25th "

 “Junie,  'l875,  which  are  reported  to  be
 ~palsstng”

 **Not  recorded.

 ments’  ree  Emer-  252  -
 reported  missing  (CA)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  Sir,
 The  original  Proclamation  of  Emer-
 gency  dated  25th  June,  1975,  duly
 signed  by  the  late  President  Shri
 Fakhruddin  Ali  Ahmed  is  available
 on  record  and  is  not  missing.

 (Interruptions)*
 MR.  SPEAKER:  If  the  idea  is  to

 disturb,  then  go  on,  but  I  am  not
 going  to  ‘yield.

 (Interruptions)*
 SHRI  K.  LAKKAPPA  (Tumkur):

 For  one  hour  Parliament  cannot  be-
 come  a  vacuum,  What  is  going  on  in
 the  Parliament—I  am  asking?

 MR.  SPEAKER:  You  must  ask
 yourself,  Mr,  Lakkappa.

 (Interruptions)*

 MR.  SPEAKER:  Mr.  Qureshi,  I  will
 not  give  you  anything  today,  even  if
 you  persist  till  6  O’clock:  You  can
 rest  assured.  Nobody  is  going  to
 bully  me.  That  much  you  must  un-
 derstand.  You  must  have  Known  me
 by  this  time,  Mr.  Qureshi.

 SHRI  MOHD  SHAFI  QURESHI
 (Anantuag):  I  am  making  a  humble
 request....

 MR.  SPEAKER.  When  it  comes,
 your  humble  request  will  be  consi-
 dered.  Even  if  you  persist  till  6
 O'clock,  Iam  not  going  to  allow  you.
 If  I  allow  you,  then  I  must  allow
 others.  This  House  is  not  going  to
 be  run  at  somebody’s  command.
 Either  I  run  it  or  I  do  not:  run  it.
 You  may  go  on  till  the  evening,
 nothing  will  be  allowed.  I  have  deen
 trying  to  be  fair  to  everybody.  Either
 this  House  goes  on  quietly  or  it  does
 not.  Mr,  Qureshi,  if  you

 eae
 any-

 thing,  you:  can  come  and:  me  in
 the  Chamber.  You  ere  always  wel-
 come.  I  have  Gealt-  with  you’  myst
 curteously  as  I  deal  with  everybody.
 Mr.  Malik.  Now  you  are

 eS
 the  mailk!
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 जी  मुद्तिवार  सिह  भंलक  :  इत  कालिंग
 एटेंशन  का  जवाब  मंत्री  महोदय  ने  सवा  तीन  लाइन
 में  दे  दिया  है।

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai}:  We  could  not  hear  the

 hon.  Minister's  reply.
 MR.  SPEAKER:  The  hon.  Minis-

 ter’s  reply  is:
 “The  original  Proclamation  of

 Emergency  dated  25th  June,  +1975,
 duly  signed  by  the  late  President,
 Shri  Fakhruddin  Ali  Ahmed  is
 available  on  record  and  is  not
 missing”.
 That  is  all  the  reply.

 ली  शुख्तियार  सिह  ललिक  :  अ्रगर  मंत्री
 महोदय  के  जवाब  को  सही  भौर  दुरुस्त  मान  लिया

 जाए  तो  कया  यह  हाउस को  बताने  की  कोशिश
 करेंगे  कि  जिस  प्खबार  ने  इस  किस्म  की  झूटी  क्र
 दी  है,  ऐसे  इम्पोरटेंट  डाकुमेंट  के  बारे  में  समसनीलेज
 खबर  दी  है  उस  भ्रखबार  के  खिलाफ़  क्या  कोई  कारंवाई
 उन्होंने  की  है।  इस  एमरजेंसी की  वजह  से  मैंने
 रत्मीस  महीने  बेल  काटी  है।  इस  खबर  का  केट्रे-
 डिकशन  तक  नहों  श्राया  है  गवर्नेमेंट  की  तरफ  से  या
 अखबार  की  तरफसे।  इस  कालिग  एटेंशन  मोशन
 को  तीम  दफा  रिपीट  किया  गया  है।  भाज  आपने
 इसको  एडमिट  किया  है  औौर  यह  हाउस  के  प्रस्थर
 भाई  है।  भ्राज  मिनिस्टर  साहन  खड़े  हो  कर
 कहते  हैं  कि  ये  पेपर  एवेलेबल  हैं।  मैं  भापके
 भोदिस  में  एक  बात  लागा  चाहता  हैं।  एमरजेंसी
 के  बारे में  24  जून  को  एक

 लिक
 तैयार  करके

 श्रीमती  इंदिरा  गांधी  राष्ट्रपति  के  पास  गई  थीं।
 वहां  जाकर  उनसे  -

 MR,  SPEAKER:  You  have  made
 your  point  as  to  why  did  he  not  take
 action?

 भी
 rT

 fog  wire:  इसका  मतलब

 हर
 हभा  कि  कोई  रेफ्रेंस ही  नहीं  किया जा  सकता

 '
 MR.  SPEAKER:  That  does  not

 arise,

 SHRI  MUKHTIAR  SINGH  MALIK:
 I  am  making  my  point.  You  will
 Please  hear  me.  Let  me  make  my
 Point,  (Interruptions).
 What  is  this.

 MR,  SPEAKER:  The  only  question
 is:  whether  the  Proclamation  signed

 by  late  President  is  missing.  ‘The  ans-
 Wer  .ig:.  this  ds.  available,

 reported  missing  (CA)
 SHRI  MUKHTIAR  SINGH  MALIK:

 I  have  a  right  to  speak.  I  am  narrating
 the  facts  about  the  emergency  on
 25th  June,  ‘1975.

 24  जून,  को  श्रीमती  इंदिरा  यांघी  एक  डाकुमेंट  तैयार
 करना  ऋरके  राष्ट्रपति  जी  के  पास  उसको  ले  गई  थीं  .

 वहां  पर  उसके  ऊपर  दस्तखत  करवाये  भौर  उसके
 बाद  प्रगले  दिन  जब  उन्होंने  कुछ  करना  चाहा  तो
 कुछ  लोगल  लैकुना  निकला  जिसकी  बजह  से
 उन्होंने  24  के  कागजात  को  बदल  कर  25  तारीख  को
 जाकर  के  दस्तखत  करवाये  |  तो  मंत्री  जी  क्लीयर  करें
 कि  झाया  24

 5
 के  पेपस  भो  फ़ाइल  में  हैं  कि  नहीं  ?

 Jt  is  hard  fact  and  we  want  to  know
 about  it.

 25  जून  को  दस्तक्षत  करवाये।  मैं  मह  भी  जानना
 चाहता  हूं  कि  25  जन  की  लगाई  हुई  इमरजेंसी  की
 बजह  से  देश  को  कितना  भारी  गुक्सान  हुभा  है,
 साखों  लोग  जेल  में  रहे,  i9  watt  oe  et  जैसे
 लोग  जेल  में  रहे।

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Sir  I  rise  on  a  point

 of  order  and  I  seek  your  guidance
 and  ruling  on  this.  The  Calling  Atten-
 tion  is:

 “to  call  the  attention  of  the
 Minister  of  Home  Affairs  to  the
 original  documents  signed  by  the
 late  President  regarding  Proclama-
 tion  of  Emergency  on  25  June,  2973
 which  are  reported  to  be  missing.”

 The  answer  given  by  the  Minister
 just  now  is:

 “The  original  Proclamation  for
 Emergency  dated  25th  June,  975
 duly  signed  by  the  late  President
 Shri  Farkhruddin  Ali  Ahmed  is
 available  on  record  and  is  not  mis-
 sing.”

 My  point  of  order  is  that  if  the  Call-
 ing  Attention  had  also  said—apart
 from  the  fact  that  it  was  reported  to
 he  missing—-same  other  facts  relating
 to  the  signing  and  declaration  of
 Emergency  on  that  day  by.  the  late
 President  and  if  you  had  allowed.  it,
 I  would  have  understood  all  this  de-
 bate;  What  does  not  come  to  my  mind
 is:  How  is  it  that  you  in  your  wisdom
 permitted  this.  motion  to  be  put  on
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 (Prof.  P.  G.  Mavalankar]
 the  Order  Paper?  Because,  Your
 practice—as  I  have  been  noticing—
 and  rightly  so,  is  when  you  are  not
 sure  of  the  facts  you  have  always  said
 in  the  House:  “I  am  ascertaining  the
 facts  from  the  Minister  concerned  and
 after  ascertaining  the  facts  I  will
 allow  the  motion  to  be  admitted.”  I
 should  have  thought,  on  this  you
 could  have  asked  the  Home  Minis-
 ter—in  the  present  case,  the  Prime
 Minister—and  if  it  had  been  done,
 then  you  would  have  yourself  reject-
 ed  it  outright.  My  point  is,  if  this
 kind  of  practice  is  allowed  to  be
 continued,  then  hon’ble  Members
 will  go  on  giving  you  notices  on  the
 basis  of  press  reports  alone  and  if
 they  are  to  be  admitted  and  then  if
 it  was  found  out  ‘that  nothing  hap-
 pened  then  wrong  practice  will  be
 created  and  the  section  of  the’  press
 which  goes  on  giving  wild  reports
 will  be  further  encouraged.  So,  I
 will  request  the  Chair  not  to  admit
 such  things  unless  the  Chair  is  very
 certain  that  the  facts  are  true.  Only
 then  discussion  could  take  place.

 MR.  SPEAKER:  |  agree  with  your
 point  of  order.  We  should  have  re-
 ferred  this  matter  to  the  government
 for  their  comments.  There  has  been
 a  lapse.  Because  persistent  reports
 were  published  we  should  not  have
 relied  on  them  alone  in  allowing  it.
 You  are  absolutely  right.  In  future
 we  will  be  more  careful.

 a  SOME  HON’BLE  MEMBERS:  Sir,
 no  further  questions  should  be  allow-

 (Interruptions)

 MR.  SPEAKER:  Once  he  has  been
 allowed,  I  cannot  now  wriggle  out.

 SHRI  VASANT  SATHE  (Akola)
 '  What  is  now  going  to  be  allowed?

 Are  you  going  to  allow  the  questions
 “which  are  not  relevant?

 MR,  SPEAKER:  Within  the  limits,  I
 will  allow.

 (Interruptions)
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 श्री  मुद्लिय्ार  सिह  श्रलिक  :  इस  तोटिफिः
 केशन  की  एक  फ़ोटो  स्टेट  कापी  शाह  कसीक्षन
 को  भी  भेजी  गई  और  वहां  भी  पता  चला  है  कि
 शाहू  कमीशन  ने  भो  इसको  ऐेडमसिट  नहीं  किया

 Photostat  copy  was  not  duly  signed
 by  the  President.

 इस  तरह  का  ऐप्रीहेंगन  इस  25  जून  को  नोटि-
 फिक  शन  के  बारे  में  है  यानी  मिनिस्टर  साहब  बलीयर
 करेंग्रे  कि  बह  इसकी  लीगैलिटो  में  गये  या  नहीं  ?
 कैबिनेट  की  0प्रूवल  के  बगैर  25  जून,  को  प्रेजीडैंट
 से  पता  नहीं  किन  मिस्टीरियस  सरकमस्टास्सेज्  में
 दस्तखत  कराये  गये  ?

 MR.  SPEAKER:  You  are  going  out
 of  the  question.  It  has  ngthing  to  do
 with  this.

 sit  मुब्तियार  सिह  (  मलिक  :  यह  सारी
 चीजें  प्रनरेबल  मिमिस्टर  ने  हाउस  के  सामने  बलीयर
 करनी  चाहियें।  जो  बात  बनती  नहीं  कि  बह
 पेपर्स  'एवेलेबल  हैं  या  भिसिंग  cu  awe  war  बैसे
 हैंई  ?  सारी  जीजें  हाउस  के  सामने  रखनी
 चाहिये  ।

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  May  I  say,  Sir,
 that  on  this  Calling  Attention  Notice,
 as  you  rightly  said,  greater  care
 should  have  been  taken  and  an  en-
 quiry  should  have  been  Made?  If  that
 had  been  done  this  would  not  have
 been  allowed.  On  this  question  when
 it  is  said  the  notice  is  there,  the  order
 is  there,  it  was  produced  also  before
 the  Shah  Commission,  the  Shah  Com-
 mission  took  a  photostat  copy,  not
 that  a  photostate  copy  was  given  to
 them.  Therefore,  ]  don’t  think  there
 can  be  any  discussion  about  all  that
 in  this  way.

 SHRI.  G  M  BANATWALLA  (Pon-
 nani):  Mr.  Speaker,  Sir,  a  very  im-
 portant  and  a  pertinent  question
 arises.  I  must  put  it  very  frankly  be-
 fore  this  House,  A  point  of  order  was
 also  raised  thet  such  a  notice  ought
 not  to  have  been  admitted...

 MR,  SPEAKER  No,  no.  Ought  not
 to  have  been  admitted,  without  as
 certaining  the  facts...

 SHRI  G.  M.  BANATWALLA:  I  am
 coming  'to  ‘that  particular  ‘point,  and

 “Phat  is)  if  gach’  notices  ane:
 ei

 accept
 ed.  in  future,  ‘then,  t
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 the  country.  will  continue  to  be  under
 certain  misunderstanding.  The  press
 reports  appeared.  These  misunder-

 tundings  were  created  that  the.
 papers  are  missing.  The  Govern-
 ment,  for  reasons  best  kon  fe.
 themselves,  and  for  political  exploita-
 tion  of  this  particular  impression  that
 was  created,  did  not  choose  to  come
 forward  with  any  contradiction  what-
 soever.

 And  it  is  this  Calling  Attention  to-
 day  that  has  come  up  which  has
 given  an  opportunity  to  us  for  bring-
 ing  out  a  denial  from  the  Govern-
 ment,  because  it  has  been  admitted
 and  it  is  on  the  Order  Paper.  Sir,
 therefore,  |  ask  the  Government:  For
 what  reasons  they  did  not  consider
 it  necessary  to  issue  a  contradiction,
 to  repudiate  and  to  deny  such  an
 important  statement,  which  creates
 misunderstanding  under  the  _  situa-
 tion?  Why  did  they  allow  a  situation
 of  misunderstanding  to  prevail?  Is
 it  for  political  purposes,  that  they
 wanted  to  take  advantage  of  every-
 thing?  Is  it  a  fact—-I  ask  the  Govern-
 ment—that  this  report  that  has  ap-
 peared,  has  appeared  because  of  the
 encouragement  given  by  the  Go-
 vernment?  And  then  the  Government
 remains  quiet  enough,  allowing  these
 misunderstandings  to  prevail,  and  nu
 Genial  is  given.  Sir,  in  the  House
 Points  of  orders  are  raised.  The  hon.
 Prime  Minister  also  says  that  care
 should  have  been  taken.  Where
 are  we  to  go  in  order  to  secure  a
 denial  of  such  statement,  in  order  to
 see  that  the  atmosphere  that  prevails
 is  free  from  such  misunderstanding?
 Now,  I  therefore  ask  this  important
 question.  An  important  news  has
 appeared.  The  Indian  Express  has
 issued  that  particular  statement,  a
 paper  that-  may  have  a  leaning  to-
 wards  them.  And  then  they  keep
 Quite,  Therefore  I  ask:  Why  was  a
 contradiction  not  given  in  time?  Was
 it  in  order  to  have  some  political
 exploitation?

 And,  Sir  I  may  further  add  this  and
 then  corichide.  ‘Today  also  several

 258  *
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 important  articles  are  missing.  They
 ere  reported  in  the  papers  as  missing.
 It  has  been  reported  that  certain
 Ministers  are  missing,  having  resign-
 ed.  George  Fernandes,  we  are  told,  is
 missing,  having  resigned.  No  state-
 ment  is  coming  and  the  situation  is
 not  being  clarified,

 So,  let  the  Home  Minister  clarify
 both  the  points:  Why  the  condradic-
 tion  in  time  was  not  issued  and  why
 they  tried  to  have  political  exploita-
 tion?  That  is  number  one.  And
 secondly,  let  him  clarify  whether
 these  important  ministers  are  missing
 from  the  Cabinet  and  whether  they
 have  resigned  or  not.  These  points
 may  please  be  clarified,

 MR.  SPEAKER:  About  the  second
 aspect  it  is  for  you  to  say  anything  if
 you  like.

 SHRI  MORARJI  DESAI:  The  origi-
 nal  document  wag  produced  before  the
 Shah  Commission  and  if  a  wrong  re  -
 port  appears  in  the  papers,  how  is  the
 Government  going  to  exploit  it?  It

 is  my  hon  friend,  who  is  trying  to  ex-
 ploit  it,  not  the  Government.  One
 cannot  go  on  denying  things  that  do
 not  exist  ang  if  they  go  on  persisting,
 what  can  I  do?

 I  am  not  gonig  to  reply  to  any  other
 questions  which  are  not  relevant....

 (Interruptions)

 डा०  राभजी  सिह
 किम

 +  भष्यक्ष
 महोदय,  फ्रौ  ह. उ  जनल  ale  स्टेट्समैन इन इन  दोनों
 बों  @  झाया था.  कि  शाह  कमीशन  का  डाझुमेंट
 चुशाया  गया  है,  भौर  हिन्दू  में  निकला  था  कि  वह
 सेफ़  है।  मैं  कहना  चाहता  हूं  कि  शखबार  भव
 पहले  की  तरह  केप्टिव  नहीं  है।  उनमें  जो
 भी  समायार  निकलता  है,  कोई  उसका  खण्डन
 करता  है  झौर  कोई  मंडन  करता  है।  शाह
 कमीशन  के  सेक्रेटरी,  श्री  राजगोपालन,  ने  कहा  भा
 कि  उन्हें  फ़ोटोस्टेट  कापी  मिली  थी।  श्री  बालचमान्‌
 ने  कहा  है:

 “Mr.  Dhawan  had  visited  the
 President  and  had  delivered  the:
 draft  ofthe  proclamation  of  Emer
 gency  for  his  signatures.”

 उसके  बाद  मिण  -बालचलान्‌  कहते  हैं:
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 [  रामजी  सिंह  ]
 The  President  tolq  bim  that...

 MR.  SPEAKER:  How  does  that  as-
 pect  come  in?  !

 DR.  RAMJI  SINGH:  Mr.  Balachan-
 @ran  says  further:

 _  “The  President  told  him  that  he
 had  signed  the  proclamation  and
 given  the  same  to  Mr  Dhawan,  who
 had  taken  it  back  with  him  aiong
 with  the  Prime  Minister’s  letter.”

 उसके  बाद  श्री  बालबन्द्रभ्‌  यह  भी  कहते  हैं:
 “There  was  no  draft  proclamation

 encloseg  with  the  letter.”

 झस्तर  ग्लालम  भी  कहने  हैं  :
 “An  important  letter  from  the

 Prime  Minister  was  delivered  to  him
 at  about  10,30,  p.m,  on  June  25,  1975;
 and  that  he  delivered  to  the  Presi-
 dent.”

 _MR  SPHAKER:  This  is  not  within
 the  scope  of  the  Calling  Attention.

 DR.  RAMJI  SINGH:  Let  the  Govern-
 meétt  deny  everything.

 ....  केवल  इतना  ही  जानता
 भाहता

 है  कि
 क्या

 प्र्
 कमीशन  को  फ़ोटोस्टेट  कापी  दी  गई  थी,

 बूलपूर्व  राष्ट्रपति  के  सेक्रेटरी  ने  इस  तरह  का  बयान
 है  या  नहीं,  अ्रगर  दिया  है,  तो  वह  सत्य  है  था

 सस्म  है।
 MR,  SPEAKER:  It  has  already  been

 answered  that  the  original  document
 Was.  given  to  the  Shah  Commission.

 Shri  Mani  Ram  Bagri.

 |  welt  ाल  आागड़ी  (मथुरा) :  अध्यक्ष
 शट्दोदय,  बह  कालिंग  एटेशशन  पहली  तारीख  को  दिया
 गमी  |  बसपका  मह  कासदा  है  कि  किसी  भी  दिन  एक

 मोंटिस  के  अलावा  कोई  दूसरा  कालिय
 नहीं  होगा  t  कालिंग  एटेस्शेम  देने  का

 कि  बह  किसी  महत्वपूर्ण  विधय  के  बारे  में
 जनहित  भौर  देशहित  की  बात  हो,  ताकि
 पर  विद्यार  कर  सके  ।  जब  कभी  हम  लोग

 कालिंग  एंटेन्गन  के  लिए  प्याइंट  ann  ant
 तो  श्राप  उसके  लिए  समय  नहीं  देते  हैं।  शुक्र

 सो
 टस

 म
 i
 हि  झाषने  ऋ्राज  दिया  है  सौर  कुछ  तलेरिफ़िकेशन
 ह्  i  काम  करने के  इस  तरीके पर  सख्त

 )  मैंने  कालिंग  एटेश्शेम  शोटिस  पहली

 हमा 1  किर  तारीक  ऊँ  दोबारों  दिया ।  4  4a
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 ह  मलनालय  ने,  षा  भाषके  काम  करने  के  तरीके  ने.
 सदने  झौर  सत्य  का  देंहुत  बेड़ा  शुष्सास  कियां  है,  क्योंकि
 झेगर  कोई  भीजे  नहीं  थो,  तो  क्रापको  डिसएंलाऊ

 ड्
 चॉहिए  था  1  यह  कोई  बनिगे  की  वुकान  नहीं  हैं

 कि  झापने  भेजा  श्रौर  उन्होंने  कर  दिया।  क्‍या  गुह
 मंत्री  को  कोई  खयाल  नहीं  था  ?  प्रगर  यह  बात
 नहीं  थी,  तो  गृह  मंत्ती  ने  श्राप  को  कैसे  इजाजत  दें
 दी?  मैंने  पहली  तारीख  को  कालिंग  एटेशन
 भेजा  पश्रौर  4  तारीख  को  प्रापने  कैसे  डिसएलाऊ  कर
 दिया  ?  और  इम्पार्टेट  सवाल  थे,  उस  को  किस
 तरीके  से  हानि  पहुचती  है  ?  मैं  समझता  हूं  कि  इस
 के  पीछे  कुछ  कारण  हूँ  प्रौर  इस  के  पीछे  कारण
 यह  है,  तीन  बार  किस्म  के  शक  इस  वक्‍त  देश  में  पैदा
 हो  रहे  हैं?  हो  सकता  है  कि  प्राप  के  काम  करने
 का  तरीका  और  जो  यह  म्तनियों  के  काम  करने  का
 तरीका  है  उस  से  सदन  के  मेम्बरों  का  जो  हक  है  उस
 का  उल्लंघन  हो  रहा  हो  ।  भ्राप  सोचिएगा  कि  किस
 तरीके  से  समय  झाया  हुभ्ा  है  एक  बात  पर  जिस  के
 बारे  में

 ्
 ली  तारीख  को  लिखा  गया r  प्रधान  मंत्री

 कहते  हैं  कि  मैं  हर  एक  बात  को  कांट्रैडिक्ट  नहीं  करूंगा  r
 लैकिन  प्गर  कहीं  यह  श्रा  जाय  किः  कहीं  हो
 गया  या  कहीं  रायट  हो  गया  तो  यह  आप  क्  if
 नहीं  करेंगे  ?  यह  झ्ाप  को  कांद्रैडिक्ट  करना  पड़ेगा
 और  करना  चाहिए  ।  यह  कोई  मामूली  बात  नहीं  थी,

 इतना  बढ
 बड़ा  प्रारोप  कि  झाप  का  दस्तावेज  गम  हो

 गया  उस  के  ऊपर  कालिंग  प्रटेन्शन  झाया,  जिस
 की  भ्राप  मंजुरी  देते  रहे  श्रौर  इस  के  बाद  भो  इस

 को
 मूली

 बाल  समझते  हैं  भौर  कहते  हैं  कि  मैं  हर
 बात  कांट्रैंडिक्ट  नहीं  करूँगा  t  यह  हर  बाते

 की  तरह  बात  नहीं  है  t  यह  इतनी  जरूरी  बात है  कि  जिसे
 के  कंपर  कार्लिंग  प्रटेंशन  थाया  है  श्रौर  मैं  श्राप से
 चाहता  हूं  कि  गया  श्राप  इस  व्यवस्था  को

 1 बुलने की  कोशिश  करेंगे  a  में  जानना  चाहँगा  कि  यह

 थ
 कहा!
 गु  सीद

 हुई  हैं  ?.  भर  मंत्रालय  की  तरफ से
 हैई  है  या  नौकर!  की  तरफ से

 हू
 है  जिसे  से  कि

 सिनका  भ  दिन  तक  देश  में  फैली  रहीं  भौर
 उस  को  भाज  भी  साफ  नहीं  किया  गया  है  t  भराज

 गे बड़ी  दिलेरी  के  साथ  यह  बात  नहीं  कही  ER a
 बाहठा हुं  कि  प्रग्नात  मंत्री  बड़ी  दिलेरी  के  साथ  इस  का
 जवाब  दे  कि  वहूं  सभी  मुंड  म  गुम हुए न  गुम
 होंगे,  फलों  जगह  कन्द  में है  यह  गलत  खबर  प्रथ-
 दारों  में  छपी  थी.  भौर  हम  इस.बात  की  जांच  कर
 रहें  हैं  कि  यहू  गलत

 पध्ीर
 खबर  साजिश  के  तौर

 (५
 छपी



 st
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 किया  शौर  इस  तरीके  का  दुरुपयोग  किया
 गया

 MR,  SPEAKER:  As  far  as  the  Prime
 Minister  is  concerned,  he  need  not
 answer.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Mr.  Speaker,  I  have  to
 rise  on  a  point  of  order.  You  were
 pleased  to  say  that  in  future,  the
 Office  should  be  more  careful.

 MR.  SPEAKER:  No;  I  did  not  say
 “Office  should  be  careful”,  I  said  I
 should  be  more  careful.  I  represent
 the  Office.

 SHR!  SHYAMNANDAN  MISHRA:
 That  is  precisely  my  point  of  order.  It
 seemed  to  be  in  keeping  with  your
 dignity  that  you  spoke  in  a  spirit  of
 humility;  but  one  would  like  to  fix  the
 exact  responsibility  for  it.  What  hap-
 pens  when  a  notice  for  q  Calling  At-
 tention  motion  is  given?  A  copy  of  it
 is  forwardefl  to  the  Ministry  concern-
 ed.  And  it  is  for  the  Ministry  to  tell
 the  Chair  that  there  is  no  such  thing
 as  has  been  apprehended  by  an  hon.
 Member.

 SHRI  C.  M.  STEPHEN  (Idukki):  A
 copy  goes  to  the  Ministry.

 SHRI  SHYAMNANDAN  MISHRA:
 A  copy  goes  to  the  Ministry.  My  sub-
 mission  is  that  there  is  no  lapse  on  the
 bart  of  the  Chair.  There  is  a  lapse  on
 the  part  of  the  Ministry  concerned.
 The  Ministry  concerned  should  have
 8iven  the  reply  in  the  negative  to  the
 Chair,  and  told  the  Chair  that  there
 was  no  foundation  for  this  kind  of  an
 apprehension  that  the  hon.  Member
 seemeg  to  be  entertaining.  They  should
 have  persuaded  the  Chair  not  to  allow
 the  Calling  Attention,  But  if  the  Chair
 takes  up  the  responsibility

 MR,  SPEAKER:  You  have  made
 Your  point.  Each  one  has  got  his  own
 pinion,

 SHRI  SHYAMNANDAN  MISHRA’
 y  humble  suggestion  is  that  the  Chair
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 should  not  assume  the  responsibility
 which  really  lies  on  the  head  of  the
 Ministry  concerned.  There  has  been
 no  lapse  on  the  part  of  the  Chair,  So
 far  ag  we  see,  there  is  a  lapse  on  the
 part  of  the  Ministry  not  to  have  in-
 formed  the  Chair  in  time  about  it.

 MR.  SPEAKER:  Do  you  want  to  give
 any  additional  reply  Mr.  Prime  Minis-
 ter?

 SHRI  MORARJI  DESAI:  When  we
 received  the  notice,  we  did  inform
 that  this  was  not  true,  but  as  it  was
 admitted  already,  a  reply  to  it  should
 be  given.  So,  we  have  given  the  reply.

 SHRI  SHYAMNANDAN  MISHRA:
 For  three  days  the  notice  was  repeat-
 ed,  Since  you  were  Pleaséd  to  give  a
 ruling  earlier,  you  have  to  give  4
 ruling  about  it.

 MR.  SPEAKER:  Im  spite  of  the  fact
 that  notice  is  given,  more  often  than
 not,  we  enquire  for  facts;  we  ourselves
 enquire  for  facts;  that  has  been  the
 practice.  I  do  not  know  how  this
 Happened,  There  was  a  pefsistent  ques-
 tion,  a  large  number  of  members  have
 been  asking  the  quesion  One  of  the
 criteria  that  I  adopt  is  that  when  a
 large  number  of  members  aré  agitated
 on  a  particular  question,  I  try  to  give
 it  preference.  In  this  matter  J  pro-
 ceeded  on  the  hypothesis,  When  I  say

 I’  do  not  want  my  office  to  be  im
 cluded  at  all;  for  everything  I  am  ण
 ponsible,  for  any  mistake.  Between
 My  Office  and  myself.  it  is  myself
 Therefore,  whether  there  was  omission
 on  their  part  or  not,  I  shall  look  into
 the  matter.  But  there  was  certainly
 omission  on  my  part.

 SHRI  C.  M.  STEPHEN:  May I  ask  a
 clarification?  It  is  a  very  difficult  posi-
 tion,  The  House  is  sitting.  News  items
 appear  which  are  of  very  vital  con-
 cern.  This  is  Ore  topical  instance.
 ‘What  i,  fe  mietliod  for  the  House  to
 know  facts  of  the  situation  which  are
 coming  out  in  the  Press?  Call  attention
 notice?  No.  None  of  those  things  come  _
 in.  This  ig  not  a  matter  for  377.  What  aa
 exactly  fa  the  method  by  which  we  can
 éffeit  thformation?  This  partictilar
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 matter  is  of  vital  concern,  No  repudia-
 tion  came  forward.  Is  not  this  House
 entitleg  to  know  facts  about  reports
 which  are  affecting  the  nation?  What
 exactly  is  the  method?

 MR.  SPEAKER:  This  ig  a  matter
 which  is  to  be  considered  by  the
 Rules  Committee.

 SHRI  C.  M,  STEPHEN:  Not  exactly
 the  Rules  Committee.  For  exaniple,
 when  this  matter  was  put  forth,  the
 Prime  Minister  wag  here.  The  Prime
 Minister  owes  it  to  the  House,  to  tell
 the  House  what  exactly  the  position  is
 with  respect  to  the  resignation,  whe-
 ther  he  had  received  it.

 MR.  SPEAKER:  That  has  not  been
 the  practice  at  all—what  ycu  suggest
 has  not  been  the  practice  till  now;  for
 the  last  thirty  years,  it  has  never  been
 the  practice.  But  there  is  something  in
 what  you  say:  it  may  be  considered
 whether  we  should  evolve  some
 method.

 SHRI  C.  M.  STEPHEN:  I  ask  this
 question  because  the  Prime  Minister
 @ays  he  has  not  received  it.

 MR.  SPEAKER:  The  House  stands
 adjourned  till  2.10,
 33.0  hrs.
 The  Lok  Sabha  adjourned  for  Lunch
 till  ten  minutes  prst  Fourteen  of  the
 Clock

 The  Lok  Sabha  re-assembled  after
 Lunch  at  thirteen  minutes  past

 fourteen  of  the  Clock

 .(Sarmmatr  Parvatitr  KRrsHnan  in  the
 Chair]
 “PUBLIC  ACCOUNTS  COMMITTEE

 NINETY-THIRD  AND  NINETY-SIXTH
 REPORTS

 NARASIMHA  RAO
 (Haramkonda):  Sir,  I  beg  to  present

 "the.  following  Reports  of  the  Public
 ‘Accounts  Committee:—:

 te  (1).  Ninety-third  Report  on  action
 ४  taken  by  Government  en  the  recom-

 9  Tours
 mendations  contained  ‘in  the  Fifth
 Report  on  Reélief  of  Distress  caused
 by  Natural  Calamities.

 (a)  Ninety-sixth  Report  on  action
 taken  by  Government  on  the  recom.
 mendations  contained  in  the  Secord
 Report  relating  to  Ministry  of
 Defence.

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES
 Reports  or  Stuny  Tours—I  to  VI

 SHRI  RAM  DHAN  (Laiganj):  I  heg
 to  lay  on  the  Table  the  following
 Reports  of  the  Committee  on  the  Wel-
 fare  of  Scheduled  Castes  and  Schedul.
 ed  Tribes:—

 (l)  Report  of  Study  Tour  of  Study
 Group  |  of  the  Committee  on  its
 visit  to  Madras;  Caiicut;  Cochin;
 Kottayam,  Trivandrum  and  Kanya-
 kumari  during  June,  1978.

 (2)  Report  of  Study  Tour  of  Study
 Group  Il  of  the  Committee  on  its
 visit  to  Bombay,  Jamnagar,  Dwarka.
 Mithapur,  Porbandar.  Junagarh.
 Varaval  and  Ahmedabad  during
 June,  ‘978,

 (3)  Report  of  Study  Tour  of  Study
 Group  III  of  the  Committee  on  its
 visit  to  Hyderabad,  Bangalore.
 Mysore,  Madikeri  (Mercara)  800
 Mangalore  during  June,  1978.

 (4)  Report  of  Study  Tour  of
 Group  IV  of  the  Committee  on  its
 visit  to  Bihar  during  July,  1978.

 (5)  Report  of  Study  Tour  of  Study
 Group  V  of  the  Committee  on  its
 visit  to  Gwalior,  Indore,  Ujjain  and
 ‘Bhopal  during  Jtfly,  ‘1978. -

 (6)  Report  of  Study  Tour  of  Study
 Group  VI  of  the  Committee  on  its
 visit  to  Meerut,  Bareilly,  Lucknow.
 Kanpur  and  Gorakhpur  during.  July.
 ‘1978.


